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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

0.A.NO.1603/2000

Mew Delhi, this the 9th day of January, 2001

Hon’ble Shri $S.A.T. Rizvi, Member (&)

Smt. anjali Tyvagi,

WS Dr. YWinish Gupta
Clinical Pathologist,
Through Attorney

Shri Y.P.Gupta,

C~1&, Satvawatil Nagar,
Delhi.

By advocoate: Shri Rajeew Sharma)
WERSUS

1. National Capital Territo
Delhi Gowvt.., Through its
Chief Secretary,
ld Secretariat,
Dalhi.

M3

Govt. of MCT of D=lhi,
Through its Secratarwy,
Ministry of Hsalth,

5, aligur Road,

Delhi .

3. administrative OFFicer,
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Institute of Human Behaviour

5 &4llid Sciences,
G.T.Road, Shahdara.,
Dalhi.

4. Medieal Siperintendent,

Irstitutse of Human Bshaviour

& Allid Scisnces,
G.T.Road, Shahdara,
Delhi.

None for respondents)

. <Respondeants

DR.DE R _{ORALY

The learned counsael for

the applicant wishes to

wWwithdraw the 08 with liberty to approach thes appropriate

faorum.

In  the circumstances,

the 0/ is dismissed as

withdrawn with likerty to the applicant to approach the

appropriate forum. Mo costs.
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(S.A.T. Rizvi)
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